
LOK SABHA DEBATES 

LOK SABHA 

, Friday, Apri I 4 , 1986/ 
Chaitra 14, 1908 (Saka) 

The Lok Sabha met at 
Eleven 01 the Clock. 

{MR. DEPUTY SPEAKER in tlte Chair] 

ORAL ANSWERS TO QUESTIONS 

{Eng/Jlh] 

Construction or godowns by private 
parties for hire by F .. C.I. 

*555. SHRI JAGANNATH PATT-
NAIK: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether it is a fact that jnitiativ~ 

has been taken by Food Corporation of 
India to encourage piiva te parties to 
construct godowns and rent it out to the 
Corporation; and 

(b) if so, the details of the scheme 
and the States covered by this scheme ? 

THE MINISTER .OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 

'MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) 
Yes~ Sir. 

(b) A statement is g'ven below. 

Statement 

The Food Corporation of India has 
advertised a scheme . to get additional 

. Storale , capacity of 2.S minion tonnes 
~9Dstr~cted throuab .private parties. The 

salient . features of the· scheme are ,.'. 
follows: 

(i) The minImum capacity t6 be 
constructed by the private partiea 
at a pJace would be 5.000 toUes 
or a multiple thereof. 

(ii) The parties should have physical 
possession of the I~nd ao~ also 
clear title to it. 

(iii) The land should be suitably lo~
ted keeping in view its distaDce 
from the rail-head/mand~s/ oxis-
ting FCI depots and sho.uki be 
on or near the broad pUle points 
which should be equipped . with 
railways siding facilities for hanel-
ling full or balf rakes. 

(iv) The parties would . be required to 
invest at least 25% of tho estima-
ted cost of construction ,and may 
get loans from the banks for the 
balance 75% of the cost. 

(v) The construction would be in 
accordance with FC!'s specifica-
tions, designs and layout plans. 

(vi) The guarantee to be given by 
FCI for occupation of goc;lowDs 
would be initialJy for a period 01 
5 years, extendable by two year. 
at t~e option of the FeI. 

(vii) The permissible period of ~~D.· 
truct;on f. r a godown upto 10,000 
tonnes would be 9 months and 
for godowns with a higher capa-
city it would be 12 months 
effective from the date. of··aaree.. 
ment with FCI. . , 

(viii) The rent payable by FC~ would 
be Re. 1.00 per sq. ft. per mqotb 
for godown~ in rural area. and 
Rs.· 1.1 S per sq. ft. p~r month 
for lodoWDS hI W'ban ar .... 
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The States/Union Territories proposed 
to be covered under the scheme are 
Andhra Pradesh, Assam, Arunachal 
Pradesh, Bihar, Delhi, Gujarat, Haryana, 
Himachal Pradesh, Jammu & Kashmir, 
Karnataka, Kerala, Madhya Pradesh, 
Mabarashtra, Meghalaya, Manipur, 
Mizoram, Nagaland,. Orissa, Punjab, 
R.ajasthan, Tamil Nadu, Tripura, Uttar 
Pradesh and West Bengal. 

.' 
SHRI JAGANNATH PATTNAIK : 

What is the total storage capacity avail-
able with the FCI to preserve food 
procured as on 31st January, 1986 and the 
total quantum of foodgrains annually 
procured by the FCI ? At least, the figures 
for 1983·84 and 1984-85 may be supplied. 

SHRI A.K. PANJA: We are taking 
First July 1984 because that is the peak 
procurement time. As on First July, 1984, 
the stock was 22.48 million tonnes and the 
storage capacity required at the 85 per 
cent utilization was 26.45 million tonnes. 

. The storage capacity was 22.65 million 
tonnes, The gap was 3.80 million tonnes. 
Again on First July, 1985, the total stock 
was 28.65 milJion tonnes and the storage 
requirement at 85 per cent utilization was 
33.70 million tonnes. The storage capa-
city was 23.81 million tonnes. The gap 
was 9.89 million tonnes. As on First July, 
1986. the projected total stock figure is 
28.65 million tonnes. The storage require-
ment at 85 per cent utilization is 33.70 
million tonnes. The storage capacity 
would be 25.50 million tonnes. The. aap 
projected, as expected,' would be 8.2 
million tennes. 

SHRI JAGANNATH PATTNAIK : 
What arrangements are being made to 
preserve surplus foodgrains or stock that 
is availabJe with the FCI for the present? 

SHRI A.K. PANJA: The arrange-
ment that has been made at present is 
this: the storage .capacity which has been' 
c()mpleted by F.e.I. is 1.12 million tonnes; 
that become available to us on 31st 
March, 1986. The storage capacity still 
'under construction is J. 72 mimoD tonnes. 
Tho total comes to 2.84 million tonoes. 
But it ~oes not meet the gap_ 

Tbe" ar, tho ASl.Jres I fay, regardins 

covered storage. We are bavins covered 
and plinth storage which is called shortly 
CAP so that 'the portion which has not 
yet found place in the covered storage 
could be kept as far a5 possible in a 
scientific manner. Besides, we have taken 
several steps. First efforts are being made 
to increase distribution through public 
distribution system by liberalising issues. 
Secondly, Ro)ipr flour milTs have been 
permitted to buy wheat in the open market 
and also utilise upto 150 per cent of their 

.licensed capacity. . Thirdly, _ export of 
wheat and wheat produc1s by private 
traders and also by.,pCI has been permit-
ted. Fourthly, all stock limits and move-
ment restrictions on wheat have been 
removed to facilitate free trade. 

Fifthly, issue of wheat to workers in 
National Rural Employment Programme, 
Rural Landless Employment Guarantee 
Programme has been raised from 1 kg per 
man day to 2 legs. per man day at a 
subsidised rate of Rs. 1.50 per kg. as 
against a Central issue price of Rs. 190 
per quintal at which FCI issues wheat to 

. the State Governments for the pubHc 
distribution system. 

Sixthly, foodgrains are also being 
given to tribal areas at speciaJIy subsidised 
rate. 

Lastly. FCI was permitted to sell 
wheat at a fixed price of Rs. 193 per 
quinta) till 31.3.86. 

These are the some of the steps taken 
for the purposes of reducing the food-
grain stock. 

SHRI SARAT DEB: . I have gooe 
through the statement of the hon .. , Mini-
ster. He has permitted the private peo-
ple to buHd godowns to accommodate 
5000 tonnes of foodgrains. In that 
statement, be has said that 25 per cent of 

. the money will be provided by the owner 
and 75 per cent will come from the State 
Bank. At the same time f he has said 
that they are giving Re. 1 per square ft. 
as far as urban areas are concerned, and 
occupancy by the FeI will be for five 
years. I.f such a hUle structure is occu-
pied on)y for five years, will that perSOD 
bo abl~ to par off the IOfln Of th, itlt, 



Bank ? If not, what measures Govern-
ment is going to take in this regard? If 
the construction is done. in rural areas, 
what wiil be rate per sq. ft. '1 

SHRI A. K. PANJ A: Probably the 
hon. Member has not seen ·the entire 
statement. So far as rural areas are 
concerned, it is Re. 1 per sq. ft and in 
the case of urban areas it is Rs. 1.15 ·per 
aq. ft. So rar as bank loan is concerned, 
we are guaranteeing its use for five years 
with two years act~on with the FeI. We 
have calculated it. The reasonable worked 
out rent comes to 96 paise per foot, but 
we are giving them Re. 1 in rural areas 
And 15 paise more. In urban areas be .. 
cause it is the liability of the owner to 
pay muncipal taxes. Some of the ·appJi-
cants raised the question whether it would 
be viable. We have calculated it in this 
manner. These god owns constructed 
according to FCI specifications correctly, 
will have a life expectancy of 30 years. 
He will also get 75 per cent of bank Joan 
at easier rate of interest . and 2S per cent 
is his own money. Although there is a 
depreciation of the property, yet its 
market value rises. Even if it is te'rmi-
nated after five years, be is getting a 
capital asset which can be used for other 
purposes. That is why, we find that this 
is reasonable. 

SHRI SOMNATH RAT.H: I would 
like to know from the hon. Minister tbe 
amount being charged by tbe Fel for 
storing of wheat and rice per quintal per 
year and the amount being charged by 
Fe! for handling charges for wheat and 
rice per quintal per year ? 

SHRI A. K. PANJA : It is a separate 
question; I need llotice tor this. 

SHRI C. MADHAV REDDI: Just 
now the hone Minister has said that the 
gap is 8.2. million lonnes. Out of that 
only 2.5 million tonnes capacity is beiDi 
offered to the priva~e sector. May 1 
know what are the pJans ot' the Depart-
ment for increasing the storage capacity 
reaardina the reSt of the lap ? . 

. SHRI A. K. PANJA : In the Seventh 
Plan we did ask the Planain& Commission 

to live us a little over Rs. 500 crores for 
tho purpose of making construction l';ut, 
in fact, the Planning Commisaion bas allo-
wed .only a little over Rs. 240 crores for 
tbe purpose of construction. But with 
that also we will not be able to meet tbe 
gap and that is why the CAP system is 
being provided because, as I have .alreadJ' 
said and as the bon. Member knows, this, 
is a problem of plenty as we arc havins 
more production of wheat and rice .ioce 
1984 onwards. But it is not necessary tbat 
this wilJ continue for ever. That is why we 
are taking two steps. One is the constru-
ction of permanent storage by FCI, by 
Central Warehousing, by State Warehou-
sing Corporation as well as by private 
parties, as it has been given in the answer 
to today's question. Secondly, we arc 
releasing these commodities in a better 
manner so that it goes to our people who 
need it most, like the tribals, the nursina 
mothers, the pregnant mothers and the 
children. 

SHRI C.K. KUPPUSW AM Y : Sir, 1 
would lik.e to know how many godowns 
have been approved for Tamil Nadu so . 
far. 

SHRI A. K .. PANJA: Sir. so far as 
the question as to how mallY godowns 
are existing In Tamil Nadu is concerned, 
1 have not got the figure but for the 
scheme, 81 applIcations have been receiv-
ed up .. uJJ now, and alJ the 8J have depo-
sited the earnest money. Those apphca-
tions are under examInation. 

[TranI/arion) 

SHRI RAJ KUMAR RAI ; 1 want to 
know the number of F .. C. 1. godowns in 
eastern Uttar Pradesh in the pnvatc: sector. 
especially in Azamgal'h, BaLJla, Gbazlpuc, 
Deorla, Gorakhpur, Basti, Jaunpur, Bana-
ras, Mirzapur, Gonda and Falzabad. Is 
there any F. C.I. 8odown in these dIstricts 
and if not, the reasons therefo.ce 'f Also, I 
would Jake to know as to why aU the 
godowns in the private sector are located 
In Haryana and l>unjab ooJy and Dot in 
Uttar Pradesh 1 

(EngJilh) 

SHRI A. K. PANJA : Sir. it is not 
possible to aive specific answer about tbo 
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e~ .. p.ft o.('Uttar Pradesh bUJ." of CO\1-
ne.;,lr \be: lion,~' ,Member want,. it, I wUI 
lu9P)y'the'inrormation. 

"~I ..-" I" 

SH1tT':RAJ'KUMAR RAI: There is 
Doiie"~there. My ~ubmission is that not a 
linala:'" :,odoWD : is there. Why is it so, 
tbl.(is my" question ? 

'Why . there -is Dot a single godown? 
Why thY disparity is there ? 

·SHIt! A. K. PANJA: Sir, so far as 
Utt.·r" Pradesh is concerned, 127 applica-
tions ltave been received for this new 
acIMme, out of which 32 have not de po-
.i~ed'i any earnest money. To satisfy tbe 
h01l~' 'M~mber I will look into it as to 
how malty out of these 127 will become 
elilfb.le end how maoy will be in the eas .. 
. 'ern part. 

,SHRI THAMPAN THOMAS: Sir, 
tbe qlle8tion that I would like to ask is 
tbat, there are certain sl,Jb.depots run by 
FeI directly in certain States, cspecial;y 
in KeraIa. Now they are being wound up 
and aTe being given to private parties. 
Allo'in Madras, Visakhapatnam and Kan-
dla. there were 6,000 workers working 
directly under the Food Corporation of 
India 'Whose services were terminated and 
tbe work is being given 00 private contract 
I would like 'to ask the Minister when is 
be aoiog to tender the whole functioning 
of the Food Corporation of India. 

SHRI A. K. PANJA : Sir, . a s~parate 
question might be put for this so that I 
may reply to the bon. Member because 
it does Dot arise out of the scheme. 

IT,oll,latlon} 

'. ,SHR,I, RAJ KUMAR RAI: Mr. De-
put, $p~kert Sir, my question has not 

. belD replied to. 

[Eit,/t'sh] 

MR. DEPUTY SPEAKER: Already 
you have asked and not 80t tbe answer. 

Don't put It alain ....•. (lnu",,,ption,) 

(tranl/allon) 

SHRI RAJ 'KUMAR RAI Sir, tt1y , 
qu~stion has not been repJied to. It will be 
a wrong precedent tbat 'a question is 'ask-' 
ed about eastern Uttar Pradesh and the 
repl3' is given about Tamil Nadu. We want 
your protection. If you do not give us. 
protection, who else wiH .give? My 
question must be replied to ••• 

[English) 

MR. DEPUTY SPEAKER: You 
please take your seat. Already you ask. 
ed the question and the Minister has rep-
lied. There is no point now. Nothio, 
will go on record. 

(Interruptions J*. 

Pendlog court cases of excise duth.'s 

*551. SHRI S. G. GHOLAP: Will 
the M'jnister of FINANCE be pJeased 
to state: 

(a) whether it is a fact that large 
number of cases of excise duty are pend .. 
ing in courts; 

(b) if so, the number of ca·ses and 
the amount invohed therein; 

(c) whether it is fact that one of the 
important reasons for increase in number 
of excise cases is buying time for paying 
the excise duties; and 

(d) whether Government are charg-
ing interest on the amount from the date 
of order or any other action is taken? 

THE MINISTER OF FINANCE (SHRt 
VISHWANATH PRATAP SINGH): 

(a) to (d) A statement is given below. 

Statement 

(a) and (b) The total number of casc#s 
involving excise duty pending both in the, 
Supreme Court and the various High . 
Courts as on 31.12.1985 was 7158. ~any. 
of the cases have a bearing on r~te of .' 
duty, valuation and in some cases the ex-
cisability of the product.. Theref9re, pre ... , 
cise quantification of the revenue involved 

··Not I.corded. 


